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Desh refugees in camps (St.)

Sir, can I lay it om the Table of the
House,

MR. SPEAKER : That is right,

SHRI R. XK. KHADILKAR™T lay the
statement on the Table of the House.

Sratement

According to the information available
some barracks in the refugee camp at Moi-
lam were gutted by fire which broke-out
at about 130 A M on the 29th October,
1974, and about 15,000 pe:sons were affected.
Three persons died and four were injured.
On the same night and on 13-11.1971 and
20-11-1971, three other fires broke-out in the
same camp There had been no loss of life
or any significint damage to property mn
the second fire on 29-10-197! and that on
13-11 1971, On 20-11-1971, however, 2112
persons were affected and 4 persons died.
The cause of the fire 15 under investigation,
The possibrity of this being a case of
sabotage cannot he ruled out.  Security
arrangements have been tightened to guard
against s thotage activities by Pakistan agents
in the border areas

Those refuzees who were affected by the
fire were given necessary relief assistance in
the shape of ration/free cooked food, wear-
ing apparels and blankets Alternative
accommodation was also offered to them
in some bariacks available but the refugees
declined to move because they were afraid
of Pakistani shelling, Orders have now been
issued by the Government of Meghalaya to
construct barracks with refugee labour and
Government matcrial for those who have
been affected.

Clothes and blankets have already been
supplied to the refugees, who were needy
and deserving, out of donations received
from the voluntary organisations.

The Government of Meghalaya, along
with other State Governments was autho-
tised to arrange for the purchase and supply
of clothes 10 all the refugees in camps as
early as on 2ad September, 1971. The
Government of Meghalaya have inviled
tenders for supply of clothes and tenders are
1 the process of finalisation. It is expected
that distribution of clothes will commence
in about & week or 10 days time.
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As regards supply of blankets, it s
undersiood that the entire requirement of
camp refugees in Meghalaya to the extent
of 3.55 lakh blankets has been supplied and
distribution of blankets is in progress,

-

12.06 hrs.

DIPLOMATIC RELATIONS (VIENNA
CONVENTION) BH T+

THE MINISTER OF EXTERNAL
AFFAIRS (SHRI SWARSN SINGH): I
beg to move for leave to introduce a Bill to
give effect to the Vienna Convention on
Diplomatic Relations (1961} and to provide
for matters connected therewith.

MR SPEAKER : The question is :

‘“That leave be granted to introduce
a Bill to give effect to the Vienna
Convention on Diplomatic Relations
(1961) and to provide for matters
connected therewith.”

The motion was adopted. .

SHRI SWARAN SINGH:
introducet the Biil

Sir, 1

12.07 hrs

STATUTORY RESOLUTION RE:
RAILWAY PASSENGER FARES
ORDINANCE AND RAILWAY
PASSENGER FARES
BILI ~-Contd.

MR SPEAKER The House will now
take up further discusston of the following
resolution moved by Shri Atfal Bihari
Vajpavee on the 24th November, 1971,
namely :—

*““This House disapproves of the
Railway Passenger Fares Ordinance,
1971. (Ordinance No. 17 of 1971)
promuligated by the Presideat on the
22ad October, 1971.”

The House will also take up further
consideration of the following motion
moved by Shrimati Sushila Rohatgi on the
24th November, 1971, namely ;-

“That the Bill 10 provide for the

“Published in the Oazeite of India Extraordinary Part Il, Section 2, dated2s-11-71.
flatroduced with the recommendation of the President,
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levy of & tax on railway fares, be taken
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[SHRI SE HIVAN in the Chair]
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SHRI HUKAM CHAND KACHWAI
(Motena) S, there 1s no quorum.

MR. CHAIRMAN Let the quorum
bell be rung—-Now, there 15 quorum, Shri
Chittibabu,
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*SHRI C CHITTIBABU (Chingleput)
Mr Chairman, 8ir, I am thankful to you
for giving me an opportunity to participate
m the discussion on the Railway Passenger
Fares Bill, which 15 before the House to
replace the Ordinance promulgated by the
President on the 22nd October, 1971 The
Bill provides for the levy of a tax on
raillway fares to meel the growing cx
penditure on the mamtenance of 10 milion
Bengla Desh refugees Al our countrymen
from Himalayas to Cape Camorin e
behind the Government in  their humane
endeavour ind thure 1s no doubt that they
will unamimous!v extend their whole hearted
cooperation t) the Government 1n  theu
effort to tide over the unprecedented and
huge «conomic burden cast on the country
But, 1 would hke to know whether this
kind ol levv will be extended from year to
year or 1t s just a temporary measure 1o
prevent our economy {ron being completely
disrupted by the unending mflus of refugees
from Bengla Desh 1 do  appreciate  thit
it is a lwudable objective based on
humamtarian ¢nsider itions ty give succour
to the suffering refugess At the same ume
1 woild bke to know by what time they
are likely to return to their country 1 ask
this question because our Prime Minister
has not informed this Hous  about the time
by which these refugees are like'v to go
back In Pakistin national emergency has
been declared and the people of Pakistan
are being prepared to face an eventual war
with India n fact there 15 war hysteria
throughout Pakistan  On the other hand
the countries of the world have appreciated
the restraint shown by India at this critical
Jjuncture

1 would itke 0 point out here that thiy
1s the first time 1n the ndependent history
of our country rtecourse has been taken by
the Government to promulgate taxation
proposals through presidential Ordinances
When the late Lal Bahadur Shasiri was the
Prime Minister this procedure was not
adopted At the time when Jawaharlal
was the Prime Minister, the then Speaker
of Lok Sabha, Shri1 Mavalankar objected
to the procedure of 1ssuing taxation
ordinances during inter session  Even our
present Speaker pointed out that just a few
days before the Lok Sabha met such
Ordinances 1nvolving taxation  proposals
shoufid not haie been promulgated 1

NOVEMBER 25, 1971

1 assengers Fares Ord & 140
Bilt

would only say that the issuance of taxation
ordinances during 1nter-session, especially
just a few days before the Parhament 15 to
mest 135 not condicive to sound parlia-
mentary conventions

Sir the Govermment, instead of issuing
so many Ordinances, could bave as well
presented a Supplementary Budget during
tlus session so that the people would have
known the taxation burden 1n its entirety.
1t 15 also not clear whether these taxes have
been impnsed temporartly or on a perma-
nent basis It 15 also not clear as to the
amount of tuvenue the Government will be
getting from this levy I have been hearing
the nlea of the Ministers m support of these
ordinances that the Dcpartmental machinery
and the officials have 10 be given time for
working out the taxation proposals and that
1s why these ordinances wer¢ nsued I
would like to ask have the departments
not worked out eariter such taxation
proposals ? Are the offivals so inexperienced
as to require tme for working out the
details of taxation proposals ? Year after
year m uvery Bud.ct taxes have becn levied
and the Departments have been implement-
mg them [ am not able to appreciate the
explanation given by the Ministers in this
regard

At thy behest of the Centie, the
Governors have als» msued such ordinances
levving, taxes  Tiis only shows that the
Centre has also t11¢d 10 curb the powers of
the State Legnlatures 1 would only say
that, however laudable the objective may be,
the Government should not set up
precedents which go agamnst the spint of
democrat ¢ functioming

i rom these taxes, it is estimated that a
sum of Rs 30 uores wnl be collected by
31-3-1972 What 1s the income from the
passenger fare tax ? Just belore the
patliamentary elections, the country was
mundated by the slogan of Garibr hate from
the rulmg party But, after the Bangla
Desh crisis this slogan has been given a
goby In fac, it 15 known to everyone
tha poverty in the country has increased
and 1t 18 more widespread now None can
dispute the fact that of the total railway
passengers, neatly 90 , belungs to the
category travelling in 1JI class 1 wonld
pot bave minded if taxes had been levied
on passengers travellmg m I Class and m

— - v

*The original speech was delivered 1n Tamil,
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Air conditioned Class. 1 do not also object
to the tax on inland air fare tax. But the
taxes on 1ailway fare and postal articles are
against the professed sympathy of the
ruling party 1o tle poor people of the
country. Are they gomg to create a
socialistic State with this  approach to
commn people and to their problems, ?

In reply 1o my unstarred question No.
1354 on 23 11-71 the hen Rutlway Minister
has stated that during the first .ix month
of this yeai, the raitway earnings have gone
up by Rs. 7 crores more than the budgeted
estimate, while the working expenses of the
Railway have also gone up bv Rs, 24
crores as compared to the  anticipated
expoendilure  in the  Dudget  If  the
adminstrative  expenses go  up by Rs. 17
ciores m six moiths I do not know how
the Railway Mmistry 15 going  to  achieve
its target of development 1 would hike to

request the hon  Rattway M nister to  ex-
plain this pomnt
Are there no alternatives at alt for the

Department to rare the requirement amount
of revenue ? Tt 15 ostimated that the thefts
on the Railwav come to Ry, 17 wiores in a
year The amouyt of compensation  paid
for pilfciages alvo comis to R« 20 crores a
year. If the Railway Admimstiation gears
up its machmery to check and control
the theits and pilterages, thev would get
Rs 37 crores a4 vear, tastcad ol the paltry
sum of Rs 5 ctores which they are likely
to get through this levy on passenger fare
I would request my hon triend, Shri Shafi
Quercshy, Lo explain the steps taken by the
Railways to eradicate this evil

It is estimated that the population of
the countty increases by 2 crore. and 40
lakhs 2 year During the past 24 years,
approximalelv the population would have
gone up by 25 crores, Thi> would naturally
have resulted in increased travelting public
and the income of the railways would have
gone up considerably. It might be argued
that due to rapid increase in the cost of
industrial raw materials, the expenditure on
the Railways has gone up. [t is not that
the Railways alone have been aMicted by
the price rise. In fact, 55 crores of our
people have been suffering untold miseries
on account of tlie rising cost of !iving, It
is also estimated that by the end of 1972
the number of unemployed in the country
would be 4 crores and 20 lakhs. What
#leps have been taken by the Government
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to creat employment opportunities for these
young men? 1 would appeal to the
Minister, not as a number belonging to the
Opposition party but on behalf of the
poor peopie of the country, that the taxes to
be levied on passenger fare and on postal
articles should be withdrawn

1 would refer to the fact that in the
matter of railway development Tamil Nadu
has been completely neglected We have
been demanding for dccades for a railway
Iine between Trivandrum and Cape Camorin

which  will connect  Nagercoil also.
Similarly, we have been pleading for
Chinna Salem-Chingleput railway line. But

the stock reply of the Railway Ministry
that they have not got adeguate funds to
undertake these schemecs, There is no
double track at all in Tamil Nadu. The
people of Tamil Nadu have been asking for
a double track for a distance of 18 miles
from Tambaram tv Chingleput, but they
are told that electric trains are rumning on
this track. There is another long stangding
demand of the people of Tamil Nadu,
There 1s broadgauge line up to Arkonam
and they have been asking that this
broadgauge line should be extended upto
Chingleput via Conjeevaram. Jt is a
distance of only 30 miles. [t need not be
a double track, but only the extension of
broadgauge line from Arkonam upto
Chingleput. If this is done there will be
broadgauge connection at Chingleput, But
no attention has been paid to this problem
by the Railway Minisirv. How are they
gomg to hft the hgnite fron Neiveli to
Salem, where stect plant 18 coming up ?
Inspite of repeated requests from the Tamil
Nadu Government that there should be
double track between Neiveli and Salem if
the Steel Plant is to come up within the
targeted date no action has been taken so
far. I am unable to understand the
negligence shown by the railwavs so far as
development of railway system in Tamil
Nadu is concerned.

I would also request the hon. Deputy
Minister of railways to pay some attention
to the type of food served by the railway
catering department, since has  himself
peesonally seen at the Central Station what
kind of food is served to the passengers,
The running staff of the catering department
has not been provided with winter clothing,
The Members of Parliament from Tamil
Nadu have been appealing for years to the
Ministry that the running stafl coming 1o
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[Shri C Chttibabu)

North should be provided with winter
clothing, but so far our request has gone
unheeded

1 would urge that in the interest of the
poor prople travellng m III class the
passenger fare tax should be withdrawn
Tnstead of creating new posts of General
Managers, for the time being the adminis-
trative expenses of the KRaiways could be
considerably reduced 1! this 1s done, there
will be no need to fevy this additional tix
at all

It is stated that a sum of Rs 3 crores
18 being spent every diy on the Bangla
Desh refugees When 1s 1t going to end ?
Before thrs session comes to a close the
Prime Minister should inform the house by
what time they will be going back to ther
country If our people irc not given a
definite 1dea about this, they will lose their
faith in the prevent Governmant and quite
likely they will start violent agitations |
cam? across a report of the Reserve Bank
that thousand crote have been taken by
the Centre and the State Government as
overdraft I would like to know the steps
taken by the Government here to clear such
huge overdrafts and how the enormous
amounts of loans are gomng to be repud
If this 1s not done, the country’s economy
will be beyond redemption  If the Govern
ment take recourse to the issuance of
presidentinl ordinance. to collect 1 ew taxes
then the people rise in revolt and 1t mav
not be surprising that the entire country
may become a bloody garden of 1evolution
1 would request the Government to see the
wniting on the wall and withdraw the tax
on the passenger fare affecting the common
travelling public in 1II lass

1 thank you for giving me an
opportunity to participate in the Jebate

SHRI1 P VENKATASUBBAIAH
(Nandyal) Mr Chairman, Sir, this 18
another Bill, replacing an ordinance that
has been formally promulgated by the
President The main object of the Ordw
nance and the Bill 18 to collect additional
revenue as railway fare to meet the increase
od expenditure on account of the problem
created by the influx of a large number of
refugees from Bangla Desh When a Ball
of this nature 18 being discussed 1w this
House it 13 but natural that the members

who participate in the debate will bring in
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all types of 1ssues which may not be directly
connected with the present Bill but which
have a bearing on the working of the rai-
way system as 1 whole

The railways have been working at &
loss for the last few years and specially for
the last three or four years the budget of
the railways has peen showing a gap bet-
weea revenue and expeaditure Bur, on
some pretext or another, direct increase m
freights and fares was postponel and only
indirect taxes were levied whith will not
attract the attention ot the Members of
Parhament 1 personally fuel that if only
the entire system 1s overhauied and put on
proper gear there 1s no need for the Muus-
try to come forward with a Bill of this
nature because they can economise
expenditure 1n several dirccilons

I know that our country 1s facing a
ctupendous problem ot feeding millions of
refugees Though we have wlotted Rs
60 crores in our Central object for rchabih-
ation of cefugees, the cwxpenditure 1s
mounting up and the figure has already
gone up to Rs 2(0 crors  Government
have devised virious meisutes to mahe up
this huge deficit  But [ doubt he wisdom
of collecting small amounts by picte meal
legisiation here and there are taxes on a
large numbir of item» In some cases it
may even tesult in the expenditure on
collection of tax being much more than the
tax collected So. 1t would have been
better if they had come forward with one
comprehensive Bill to  collect ncreased
revenues It 1s true that if they resort to
defictt financing it may have repercussions
on the economy of the country butl there
are certain avenues which can be tapped
for taxation So, they could have resorted
to direct taxes and appealed to the senti-
ments and patriotism of the people tor
collection of those taxes

In the present case, the States have
also been brought into the picture 1 do
not know how it will be apportioned bet-
ween the States the growing expenditure of
refugee rehabilitation

How are the States going to play thew
role 1n the overall matter ¢ I do not know
In the Statement of Objocts and Reasons,
it has been stated

*“In otder to meet the expenditure on

the relief of Bangla Desh refugess, i
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was agreed at the meeting of the

Governors aod Chief Ministers of States

held at New Delhi on the 12th October,

1971 that both the Centre and the States

would fevy such additional taxes as

would be mnecessary and that the
revenues so realised by States would be
placed by the States at the disposal of

the Centre for the said purpose *

Now, the State Governments have
started levying additional taxes The
Andhra Pradesh Government also are in-
tending to levy certain additional taxes.
Other States will also follow and resort to
additional taxation In addition, the
Central Government will come forward with
additional taxation proposals The sum-
total of it will be that it will adversely
affect the living of common man and it
will also have an adverse effect on the
economy of the nation

When we talk of the railway adminis-
tration and railway fares, T do not know
whether the Railway Minister partieularly
and the Finance Muinister have thought out
a sort of comprehensive plan to see that
the common man 1s taxed to the barest
minimum, and simultaneouly, the efficiency
of the rarlways will go up. A passenger
or a person who sends parcels or some such
things will willingly pay if he feels that the
railways are discharging an efficient service
to the common man In the absence of
that, T feel, this will prove an additional
burden and the peonle will not bc happy
to pay these additional taxes

Soon after Shri Hanunianthaiya took
over the charge as the Railway Minister,
he said that every cffort will be made to
improve the revenues and that he will be
in a position (o prerent a surplus budget
for the Railways. 1 have yet to sce whet-
her any such cfforts are being made in this
regard .

Several other (actors that have been
mentioned by myv hon. friends who have
preceded me with regard to the facilities
that are to be provided to the travelling
public must be taken into considera-
tion. All these factors must be taken
into consideration whenever the Govern-
ment comes forward with such tax measures.
I hope the hon, Minister will look io
it and have a comprehensive examination
of all matters and seec that the travelling
public and the common man will feel not
pnly his patriotic daty to bear the additio-
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nal burden but will also feel that the railways
deserve to be paid more.

T appeal to the hon, Minister to take
all this into consideration whenever he
comes forward with such measures,

ot wamg swra (sgE) ¢ gwafa
adter, Wy & faa ¥ fav froee
et Tt Ar Y o oww 10 qat §
MY Y ourer &1 v2r 7, A8 areaq ¥ a9y
frrrayam &1 377 & o9 AR AT QA
F7¥ ¥ fr ot famd awr oz fEerd
FErr Ay, R 4 mAF o af A
feT flmru ger FATEgE Wiv Sdr 9%
T faar W gw WX ¥ ag e
HAAT ¥ T4 TG 1 W | AT
Zer § wry v R ew & fA¥ @
Anag faa g ¥ frumram W
7z At A 7AAT % ufr wgfed w=a
ot & eawr N7 Gde v g

11 & Y wAvem A @A AFan § o
fasg ¥ rqr F¥-ar A & foasY @
za A%g & afars ¥ afaw 77 qo wwar
Tr AT @y A & qg W JEEr Srgan
EfR N Fv g am R 8 I AR F
oy ¥ T ggATT wryr g, arfs smAr
R wrgw 2 a% OF fFe g3 a% g% Swe
aw & gomfgd i Az T T
¥\ &7 g7 AT 9T W@ A ATRAQT
@t &, AY gy gl g fw
I ggEaT & fay I g7 ew-An
faarT & gIAU 39 A7 q HAT AE FV
AW | OFTT gAY IW 9T OF SAEE
aFz wTaT gAr ¢, W N FAIR Rw &Y
Faar 7 fafiea w7 & &A@ W A
FT AT ¥ qUqTT FIX ¥ WyAeAT ¥ AT
@y

oo Wz 9v Y 9 aEedr ad ¥,
qET 9 AT A uAcwT W A aTE
o WE s Ag 1 AN &
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g8 ¥ ®Ivar 7% TAT fawrgR oF
A gt &, oF D O wA N
zOw g% arEr §, ¥ o mfear €@E-
@ a2 q% A g & 37 A afed
Y faefat ¥ & omar S awar ¥
TFAr g 5 g zwaww @iy
HE R

ared fexe Ivd X araedy wur 4y
AWM 9T FqWT ¥ W Fqr WL
rad a? ¥ A g off A SR

7Y gL avF & qdwra faar smAr &

AT I GATAA 7 @S AIAT A7
rver & afe e fawm g A 09
T F Year FF A gANrE @0 A aEe
{oEd 7 9¢ Htv omd ar &
PoEr aweAt @1 mma® YWF A P
geqT W FTEr a@rfagr ¥ weErdEie
[T AT @l &1 & wrAng Y@ e R
AT EET g 5 mm Sy @y 4R
war €, ¥ sraw &, seEr W §Y
THT AFA TTEAT FGAT AFAT &

st gen amz sgmw  gAnfs
g gR W arg feae ¥ fadr Awn
T S

MR CHAIRMAN
'mber from your
sken

Mr Shibban La! Saksena

No, Please One
Partv  has already

PROF S [ SAKSFNA (Mahary-
1)  During the last thuty-five years
my parhiamentary life, 1 have ncver seen
h a laage pumber of ordinances passed
ang such a short time  The lLightness
h which the Government passes the
linances was shown yesterday when the
all Coins Bill was being passed There
» no necessary lor it Fven then, an
fmance was passed forit I hope, S,
Government will consider the observa-
15 of the late Shri Masalankary, when
sard that ordinamces are a denial of
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democracy and they should nnt be resorted
to on such flimsy pretexts This 1s one of
the things which, I hope, the Government
will take to heart and will not insult this
House 1 this manner in future

It 15 most objectionable to pass ordman-
ces for taxation purposes {1t has never
been done before It s for the first time
that we sec so many ordinances passed for
purposes of taxation These ordinances
we taxing the poorest of the poor They
have taxed all the essential commodities
of public use. lhey have taxed Railways
which everybody uses 1 verybodv  who
pavs more than Re | as railway fare s
taved Similarlv, 1n 1egard to postace
stamps and tn regard to newspapers, thuse
taxes will hit the poor  If this 1 sociahsm
what kind and varicty of soctalism 15 this ?
Is this the way to remove poverty ?

Therefote Sir 1 hope thit Government
will try to sec that these taxes aie replaced
bv other taxes which cin be levied on the
richet people nho cin aflord to pav  If
they want, let them tax air-conditioned
travel air-travel ctc o1 those who can
aflord to pay  Thev are taning eserybody
who pays more than Re 1 ranlway fare and
this 15 something pieposterous This amount
of Rs 70 crores could have been collected
by savings 1n the various departments

1 hope Government will trv to see thal
these taxes are 1eplaced by some other
measures to got thus much money by saving
and by taxing the rich

It 1s most surprising that the Bangla
Desh 1cfugees should have been sclected as
the reason for the promulgation of these
ordinances The whole countrv 1s one in
trying to help them, but we should not tax
the pcople on their acconnt We are spend-
ing from the geueral rcvenues ior their up-
keep Why should we say that wc are
taxing for their sake 7 Lhis 1y something
which 18 not in good taste

I would have agreed to pay taves if
there had been 1 war  Fven though Pakis-
tan 15 tiying everv dav to provoke us, stll,
we have nol declared war We should go
out for all-out war and lberate Bangla
Desh m a weck’s time and lberate ocwcu-
pied Kashmir and teach Pakistan a lesson
for ever In that case I will support any
amount of taxes for meeting, thejwar ex-
penditure  The problem of refugees hay
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been created by your wrong policies It
you decade to wage war, the whole Mouse
would have been ready to vote any amount
of money tor meeting the expenditure of
the war 1 verybody would tighten his belt
to pay the.e taxes Today there 15 no  war
and these taxes on the poor cannot be

Justified

1 hope the (sovernment will take heud
of my warmngs and withdraw these tanes
which are lutting the poot  Thank you

) vmwat (A1)  gwfa ageg,
W& BT g O Fgad At ag g
quar «1 & fagw |, & SgFr fAdw 1@
Sfaresigargramalr § T A%
e & mifxa &1 gaq & ey
a3 A 3| w7 @ g wifs dwv S
Farfagl n Y ¥ fafrg gag vgar 2
fx o oY | faar dae gF 9 @Er
e 399 us Uy F 50-50 HIT 60 60
At W IR afya mw aF qeER
F 991 AT FYE o) s a8y fRar g
FVRIT AT A far ad & afaay
AFAIGT 1T 49§ Ao AET E 0 WA
At ¢ zan ghrw g v
fesa diere st & @ 5y 2 P 3=
mifaar s1 @ afemd F7 AT T
qEdl

st afaftag w@a § 999 A0
ot FAMd ¢ gA% wAw AN A 3E
fadew ®var amar g | it & woT 9T
A Yol AT AT AA AT 1 AT T
WY 4 ot 98 award § § g7 swarfar
FT TBT TIEQ 478 ¢ 1 57 TRafvar 711
ATHTAF A7 qT <qrar FIaT g W AW
A &1 W17 oA FaraEAr g @
w1 feqfy oo & owage % @
2 =7 sdFIf 5 a1 w9 o gEm
qrar A8 § 1 gAY Ay ar@ 37 AT
at & fav dure ag g & afk 38
W AT Ao oY Fifge w7y § @ gAEY
<@y faar sar 1
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awmfa &, I faates &y 2%
oF fra-Areia HT $1 ZHEr § Jgr @
argy &1 frafom @ & fog o 195
A agr ¥ wanfafafe avraw@ @1 @
afeT gagv AoeTe FE o s agy
7§ ¢ 1 fagelr A W1 # 99 qig ;w
fFg 77 S AN T @ IRN A
¥ WTHT qgT &Y W4T FY HregrEq fy
a1 afeq gast wrw aF g T faar
%7+ & WY ugiey @ grdar w97 |
N faatex &x i ¥ Yoy ammT ¢
fantg s swar o w6t @
oAt / agr 1 T4 WrE Aqar q@t &F
ad ¥ g

aTafa AgEy, Y ®*gyg 9T A%
7R AN wAdT s gl
foaw sr@ ot ar & wF FT AR I
At gaa a7 %¢ fear omer & FF gad
wq¥ &7 12 feqr & WEET TH 9
arX Y ¥ oy ¥ ozafae & fde
gy fe s2om qv fesz 3 a1 Y
41 AR 717 @ saw @ & g«
AT gaaY 2w fay oy gE oww
¥ WA wag @ o 9% %
s arg g & fagga e fa @k
T & aifray 9 Wt Y q@Er 49T
371Y arfaw fagr o7 )1 3T Y & W
H S9aT WeW A9 A0 F |

SHRI BISWANARAYAN SHAS1
(Lakhimpur) I risc to support this L
which sechs to levy certam taxes on
rallway passengers We must distingu
these taxes from increases m ratlway far
‘This 15 notl an wcrease ‘o rallway fares, t
1s simply  tax temporarily imposed on 1
tatlway passengers, which will go for 1
beneht and the welfare of the crore

peoplc who have come to our country fr¢
Bangla Desh :

1 am surprised that those who used
shed tears for thesc unfortune raen 4
women children and mothers who he
suffered a lot, who have been uprooted, W
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have left their country and come to our
country in great Panic and to whom we
are giving shelter, are now opposing this
measure which seeks to give them some
help. 1 see no point in protesting against
or opposing these measures.

It has been argued that even the third
class passengers are made to pay some tax.
T must say that in such are near emergency
which prevails in our country, the entire
population should feel that they are paying
something for the cause of the nation and
for the welfare of the one ciore of uprooted
people. Therefore, there is nothing in the
nature of any injustice if the Bill makes
even the third class passangers pay S per
cent more on their travelling expenses: On
the other hand, those who can afford to
travel in third class by paying some amount
are surely better off than the thousands of
others who cannot afford even to travel by
train, Therefore, there is no irregularity
and no justice and no indiscrimination if
these richer passangers arc mrade to pay for
the benefit of those uprooted and unfortunc
people who have been forced to leave their
territory and come to our country.

" In this connection, I take this opportu-
nity to ventilate some of the grievances of
my State.

MR. CHAIRMAN :
after the lunch recess.

He may continuc

13.00 hrs,

The Lok Sabha adjoyrned for Lunch till
Fourteen of the Clock.

The Lok Sabha reassembled after Lunch
at four minutes past Fourteen of the Clock.

[MR. DEPUTY-SPEAKER in the Chair]

SHRI SAMAR GUHA (Contai) : Sir,
1 want to draw your attention to a very
‘jmportant incident of tempering with the
Joyalty of a patriotic Indian by the wife of
the High Commissioner of Pakistan,
Recently, there was a special prayer held in
‘the shrine of Nizammuddin Aulia for the
-.success of the.freedom movement in+ Bangla
Desh. But then, the wife of the High
;Commissioger of Pakisian who went there,
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abused the Chief Imam there, remonstrated
and insulted him saying that ‘“‘you have
done wrong and you have acted as a traitor
to our country and you should not have
done this.” ‘The Government should make
a statement whether it is permissible to dp
this to a patriotic Indian, whether his
loyalty could be tampered with and he can
be threatened and abused in this way. I
wish to draw the attention of the Minister
of Parliamentary Affairs to make a statement
in the matter, whether it is permissible.

MR, DEPUTY-SPEAKER : Order,
order. Shri Biswanarayan Shastri.

14.4} hrs.

STATUTORY RESOLUTION RE: RAIL-
WAY PASSENGER FARES ORDI-
NANCE AND RAILWAY
PASSENGER FARES
BILL—Contd.

SHRI BISWANARAYAN SHASTRI :
Mr. Deputy-speaker, Sir, as 1 have said
before, I take this opportunity to mention
some to the urgent needs of my State so
far as railways are concerned. Not only
the industrial development of Assam
depends on the importance of the railway
system but the safety and security of the
entire Northeastern region depends on it.
Therefore, I hope the Railway Minister will
pay his attention while collecting tax from
the passengers which is levied by this Bill.

The people of the north.castern region
are destined to live in a peculiar geopolitical
situation. 'That condition is not our crea-
tion. We are destined to live in such a
condition. The link of that region with
the rest of the country is by & narrow
corridor which is less than 40 miles, By
that corridor run our national highway, the
broad gauge and metre gauge railway lines
and the crude pipeline which brings crude
oil from Assam

MR. DEPUTY-SPEAKER : What has
it got to do with the present Bill ?

SHRI BISWANARAYAN SHASTRI :
I am taking this opportunity to urge upon
the Government that adequate attention
should be paid to this aspect as there is
acute scarcity of steel, cemmt and other
thihgs in Assam, : :
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MP.. DEPUTY-SPEAKER : Please be
relevant to the Bill. 1t relates only to the
levy of tax on fares ; it has nothing to do
with the problems in those areas which you
are referring to. Kindly be relevant.

SHR} BISWANARAYAN SHASTRI :
This aspect cannot be ignored. The recent
opening of the Farraka barrage had lessened
the mileage and thc time but it does not
solve the problem because transhipment
takes place.

Having said that t must say that this
Bill provides for the levy of taxation for the
bencfit of the unfortunate people who have
come to our country and keeping the abnor-
mal situation in view 1 hopc this House
will accord its unanimous approval to this
Bill,

THE DLPUTY MINISTER IN THL
MINISTRY OF FINANCE (SHRIMATI
SUSHILA ROHATAGI) : 1 should like to
thank the hon. Members of the House for
the valuable suggcsuons and 1 am sure that
many of the suggestions extended by them
would be of usc to the Government 1n course
time when 11 could devise means to include
some of them at the time when the budget
comes into opetation  But the fact remains
that the entire opposition has united, and 1
can understand their point also, against
taxation by ordmance. 1 would like to allay
their fears as far as possible by explaining
the extenuating factors which may o1 may
not meet their charges.

1 would like to draw attention to article
123 of the Constitution which lays down :

“If at any time, uxcept when both
House of Parliament are in session, the
President is satisfied that circumstances
exist which render it necessary for him
to take immediate action, he may pro-
mulgate such Ordinances as the cir-
cumstances appear to him to require.”

I do not think that the country has to be
told or the hon. Members have to be told
that the circumstances were such and the
éompulsions behind these exigencies were

uch that Government thought it necessary
to promulgate the ordinance.

They have quoted the ruling of the late
revered Speaker, Shri Mavalankar, and the
1eply given by Pandit Jawaharlal Nehru.
While they gave one side of the picture, I
mey be permitted to present the other side,
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This is what the late Pandit Nehru said on
13th December, 1950 :

*I think all of my colleagues will
agree with you that the issue of Ordi-
nances is normally not desirable and
should be avoided except on special
and urgent occasions.”

We are all of the same view so far as
this matter is concerned.

“As to when such an occasion may or
may not arise, it is a matter of judg-
ment.”

That is where we differ,
have been issued or not.
In his leiter of 19th July, 1954, the late

Prime Minister Shri Jawaharlal Nehru again
said :

whether it should

“We have been reluctant to issue
Ordinances and it is only when we have
felt compelled to do so by circumstances
that we have issued them You will
appreciate that it is the vesponsibility of
the Government to  decide what steps
should be taken in a particular centin-
gency,”

I hope there arc no two views on the issue
that theic is a contingency now.

*T1 am niyself unable to see why this
should be considered undemocratic. Of
coursc, this power, like any other power,
may be abused and Parliument will be
the ultimate judge as to whether the
use of this power has been right or
wrong ”’

So, that shows the reluctance of the Govern-
ment, whether that Government or  this
Government today, to issuc  Ordipances in
normal times, which 1s healthy convention.
1t 15 only the particular contingency and the
compulsions behind 1t that have made
Government resort to this Ordinance.

1t has been said that in the past there
has been no taxation by Ordinances, but the
bhistory is otherwise. Just for putting the
record straight T may point out that earlier
there have been some Ordinances where
taxation has been levied, for instance. The
Mmeral Oil (Additional Duties of Excise
and Customs) Ordinance, 1958, the Sugar
(Special Excise Duty) Ordinance, 1959. The
Indian Tatiff (Amendment) Ordinance, 1965,
The lndiazx Tariff (Amendment) Ordinance,
1966. The Mineral Qil (Additional Duties of
Excise and Customs) Amendment Ordinance,
1966 and the Taxation Laws (Amendment)
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Ordinance, 1967, I am not trying to justify
taxation by Ordinance but only pointing out
that there have been instances in the past
where there must have have been similar
circumstances and compulsions behind them.
(Interruption) We abide by the convention
laid down by the ruling of the hon. Speaker,
we also share that feeling, but in particular
circumstances such measures have to be
taken though in normal times they may not
be necessary.

Thirdly, they say that the burden will
fall upon the third class passengers, that the
common man should not have been trou-
bled. They accuse the Government of
preaching a socialistic pattern of society and
indulging in various slogans, but of hitting
the common man in practice, With reference
to this particular Ordinance and Bill T will
only say that this thecory of the common
man also has to be exploded. Let us realise
that we are a poor country and 75 to 80 per
cent of the people costitute the common
man, no matter from which walk of life
they come. It is a comman man’s country
consisting primarily of people not subjected
to luxuries. This myth of the common man
has to be exploded once and for all. May
1 ask hon. members, when the refugees who

have been rendered homeless and have been
forced by circumstances to take shelter in
our country in Assam, Meghalaya, West

Bengal ard Tripura—in Tripura the
of refugees is as much as the local
tion itself—is not the common man already
sharing the burden so far as daily fooed,
shelter. ctc., are concerned ? Is not the
cammon man already bearing there burdens
willingly also ? Why should we say things
here which may directly or indirectly hurt
the morale of the people ? In Tripura and
other States, the local peopal have been so
generous and understanding that they have
even sacrificed their wages of labour in order
to accommodate the refugees who have been
forced to leave their hearth and home. So,
the common man is already sharing the
burden, whether it is rise in prices, ration.
etc. He has never grumbled. Not even the
tribals, who may have the apprehension
that the refugees may stay on far some time,
have objected to it. I do not know how
the cultused, educated, highly qualified
members of this House, fear that the comm-
on man is objecting to that.

influx
popula-

SHRI JYOTIRMOY RBOSU (Diamond

NOVEMBER 25, 1971
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Harbour) : Why isit that you are not
collecting the arrears of taxes to the tune of
Rs. 862 crores, 92 per cent of them beiog
due from the corporate sector ?

SHRIMATI SUSHILA ROHATAG!
1 do concede that there are various spherd
in which the Government machinery has
be geared up and there has to be streamlin
ing. I think we need the advice and sugges
tions of hon. members in our cfforts, Tha
is where we are united. But let me finish
the common man’s ideology before I got it
the rich man and the tax arrears. So far
this railway tax is concerned, it will aﬁ'ecti
the people in this way. Not that the Go
vernment wanted to hit the common maly
but how for it will hit will be illustrated by
the following :

So far as the ordinary third class facis
concerned, upto 100 KM, on a fare o
Rs. 2.65, the increase will be upto 15 pais
Upto 500 KM, on a fare of Rs. 12.50, bt
increase will be upto 65 paise. Upto IOOKM{
on a fare of Rs. 22, increase will be Rs
1.10. Upto 4000 KM, in which a persos
can travel throughout the length and breadté
of the country, on a fare of Rs. 72,95, ¢
increase is Rs. 3.65. This is how the thir
class ordinary fare will be affected. Thos
who pay less than onc rupee as fare will not
be subject to any tax levy whatsoever.

Coming to third-class mail trains, fora
fare of Rs. 3.50 up to a distance 100 kile-
metres the increase would be 20 paise, fora
fare of 16:30 for a distance of 500 kilometres
the increase would be 80 paise and on LW
kilometres or a fare of Rs, 28.50 it woul
be Rs. 1.45. On a distance of 4,000 kile
metres or a fare of Rs. 8545 the increast
would be Rs. 425, I wonder how many
people undertake a journey of a distance of
4,000 kilometres in our country.

So far as air conditioned class is con
cerned, it has been suggested rightly whichl
corroborate, that the pecple who travel by
this class are in a position to pay mor.
Naturally, in their case the gradation of ta
is a little higher, going up to Rs. 32.75 fo
the longest journey of 4,000 kilometres.

This will show that the chatge that ths
levy is hitting the common man is somethiag-
which is not borne out by facts. It does
not stand to reason, Yet, it has been adve
cated by the hon. Member,



)

157 Si. Res. re. Railway AGRAHAYANA

SHRT JYOTIRMOY BOSU: If you
take care of the penny, the pound will take
carc of itself. Don't say that a small increase
may not mean anything. You do it three
times or four times every year.

SHRIMATI SUSHILA ROHATAGI :
We will take care of both penny and pound.
But will the hon, Member take care of
cither of them ? I want to fight logic with
Jogic.

SHRI JYOTIRMOY BOSU : I am also
willing to fight.

SHRIMATI SUSHILA ROCHATAGI :
So, the charge that why do not we have our
‘sympathies for the common man and that is
why we have imposed this levy is not
substantiated.

Further, this would exempt 53.8 per
cent of the passengers from the tax. As such,
this tax does not hurt the common man.

“‘Because, the earnings from the third-class
itself comes to about 80 to 88 per cent of
the earnings. As such, 77 per cent will be
gxempted from this. Therefore, that argu-

" ment of the hon. Member falls.

Then a suggestion was made that the
third class fare should be exempted from
this levy. Let us be realistic. Apart fiom the
calamities like flood havoc and cyclone and
the consequent increased expenditure, we are
in a developing stage and our plans have to
be fulfilled. So, increcased taxes are unavoi-
dable. If the tax is not levied on railway
fares then the alternative would be to levy it
no such articles and instruments which
would vitally affect the production. Ata
time when increased production is the need
of the hour and a determined attempt is
made by some of the parties to dislocate
production by strikes and gherraos, we do
not want to impose any additional tax
which would affect production in vital
sectors of our economy, Thereicre, even
"}hough we need increased revenue by way of
faxes, we do not want the production to
suffer. On the ocher hand, we want produc-
tion and economic growth to be accelerated
in the face of the new challenge we
are facing on the borders. We do not
want production to suffer by levying taxes on
some of the items suggested by some of the

" hon. Members.

Then on the question why the Ordinance
did not come intc operation” from the date
of promulgation, 1 said that its coming into
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force on a particular date was coincidental.
It was not the intention of government to
either by-pass or ignore or treat with
contempt Parliament. It is a sovereign
elected body and the question of contempt
does not arise.

I think, the very nation itself is rather
repugnant and they should have no fear on
that. But the fact is that we badly need
resources to meet Bangla Desh problem.

I have some of the figures of amounts
expected to be collected from various levies
and I would like to place them for the
benefit of the hon. Members. hese are
the daily revenues collected from each of the
lives imposed under these Ordinances. From
the Postal articles, excluding Sundays and
Holidays, it comes to Rs. 3,58,060 per day ;
from excise on newspapers, excluding five
National Holidays, it comes to Rs. 14
lakhs ; from Stamps, it comes to Rs. 575
takhs ; from Inland Air Travel, it comes
to about Rs. 70,000, The total revenue
collected per day so far has been to the
tune of about Rs. 11.55 lakhs, or nearly
Rs. 12 lakhs. That is an estimate of daily
revenue.

Now, the Bill has to be passed by both
the House of Parliament and, after that, it
will have to receive the assent of the Presi-
dent. After that, certain preparatory steps
have to be taken. In the case of each of
the Ordinances, as you have seen, that is
implied and certain preparatory steps are
required. In the case of stamp collections,
we require about 70 crores of additional
stamps which are necessary and, unless these
stamps are printed at the Printing Press at
Nasik, I do not think we will be in a posi-
tion to supply all the stams wherever they
are required. Specially, all the treasuries
will be requiring stamps without which the
work of the treasuries will be dislocated and
the common man will be subjected to a lot
of inconvenience. 1 think, the concern of
the common man should be shared by the
Opposition parties.

So far as the newspaper levy is con-
cerned, if the newspapers were published

and they did not complete all the formali-
ties. . .

MR. DEPUTY SPEAKER : Th;t is
coming in the next Bill. -

SHRIMATI SUSHILA ROHATGI :
Yes. The total effect is that certain practical
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steps would also be required betore they
come into operation and, as such mere
passage of the Bill alone would not be suffi-
cient and 1 the public interest, from the
point of view of execution, from the pomnt
of view of practicality and from the pomnt
of view of operatton a certain time factor
was required  If each day we were to lose
Rs 12 lakhs, 1n a month 1t will come 10
about a crore of rupees 1 think, 1t 1 quite
a big amount to be lost mm the present
contingency

About the railways J can only say this
One reason why this is also necessary 1< that
we have one of the biggest rallways in the
wotld Tamnot trymg to exonerate the
railways on any of the charges that my non
friends made We also know there are miny
things in which the rallways are wanting 1
am sure the raillways will improve therr
performance 1here are difficultivs and they
have to be fou ht out I think the ponts
made by the Opposition partics must have
been noted by my hon colleague, the R ul-
wa, Minister [hey will look mto thoswe
things There 1s definire scope for 1mprove
ment There art no two wviews about 1t
At the same time our railways happen {o
be one of the biggest railways in the world
The revised fares have to be provided at all
the seven thousand and odd stations that
exist 1n the country and from the public
convenience point of view, 1t was also nece
ssary that revised fares were also published
and they were madc available at the places
they are required We had to resort to these
Ordinances 30 that we touch those items
which would be of mass circulation and
which would have mass involvement with
out, at the same time causing a great deal
of expanse of the machinery mve lved

Turther, for the information of the
House, I may say thit normally, the rallways
on an operatt on like tius, on a
function lke this take from 3 to 5
per cent collection of the octror  duty
But because this happens fo be a laudable
purpose, they have decided to charge not
more than 1 per cent 1t does not work out
to more than that I ihink, that factor
should also be taken mto consideration
The railways have made special provision
for this

Regarding other thungs, as to why the
Government did not take regourse tp other
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measures, Shr1 Atal Bihari Vajpayes men-

tioned a number of other measures, the
races the lotteries, the hotels ¢t 1 think,
each of them can be tiken on its own merit
and each of them requires

MR DFPUTY SPEAKER
suggestions for action

They are

SHRIMATI SUSHILA ROHATGI
Yes They are suggestions for action

Then, ] may inform the House that
some States have alreidy taken some mea-
<ures, Within their legislative competence,
some States have alicady worked upon this
wdea and thev have mmposed certain taxes
or duties, whatever they are  1n the States
Thesc States are Bthar UP Haryina Hima-
chal Pradesh, Punjab, Madhya Pradesh and
Maharashtra  The details are not available
with us but the States hive already taken
some measures Wt 1lso hcar that with the
Andhra Pradush Government  there 1s a Bill
with regard to this purpos. but we are not
I 4 posiion to sav nore What we know
1s that the States  and the Centre and the
people 1t large 4re united that more resour-
cLs are necessary

The Opposition asked ‘How far will
this be meeting the demand of Rs 560
crores’ This 15 a limited step but we have to
find methods and measures and take steps
to sce that the money required for a
luwdable purpose 1s found These are the
onlv steps that could be thought of as an
immediate measure and the attention and
the suggestions of the entire House would
be needed for that

As my hon friend said, we have alt-
mately to fall back upon our own resources
because 1n spite of all the work we have not
had much from the foreign countries To
the best of our knowledge we have only
recerved about Rs 55 crores uptodate so far
as foreign countries are concerned although
piedges have been made for more  So, we
do feel that ultimately the nation as &
whole will have to mse up and face the
crisis

Mr Bosu asked what steps  have SN
taken by the Government to gear wp its
own machinery 1t 18 a very correct gues-
tion and all [ may say at present 1s that the
Government has made certain economy
uts  They may not work ovt much, but,



161 8%, Res. re. Rallway

in this year, for the whole year, it will work
out to about Rs, 50-59 crotes. This is only
an initial step and, at the same time,
attempts are being made to raise our sav-
jngs. Tn the Fourth Plan it is expected that
our savings mav exceed the target of
Rs 759 crores and attempts will be made to
see that they even go as far as Rs 1000
crores.

Regarding Income Tax arrears attempts
have also been made 1o realise them and
various administrative steps have been taken
and there is a hope that we mayv be able to
collect over Rs 170 crores.

These steps should have been taken even
in the normal course of time but seecing the
condition of the time and the exigency of
the time, T think it tikes priority and we
agree with the hon Members there.

1 think there is nothing much that re-
mains after this except (o convince the
Members thit we are ro more happy than
they in this  Onlv ore point 1 would like
to make Dav in and Jav out the Oppo-
sition fears that the Government has some
political motivation behind this  The hon
Jana Sangh Member said this isa “Jon
Virodhi’. How far it is *Jana Virodhi’, it will
not be far off for them to <ece. When our
colleagues in the Jana Sangh and the entire
Opposition united together in the last Lok
Sabha elections thev were demolished com-
pletely and we came hack with a massive
mandate, How far their charge is correct,
it is for them to vee and for the people
to judge . (Interruptions)

st TwrAae @ (9EAT) 0 3

sA-ferdft AY & &

sftmelt gaiter Dgaht : T & w9

¥ a aff & aFdt, a0 aga gIT R
About the CPM Member, theirsis one
party whom I have failed to convince tn
spite of all my best efforts 1 wonder if any
one can convince them 1 would only ask
them to look at their own house which they

ave done their very best to bring into
disorder and we have used all our united
cfforts to retrieve the same. We cannot go
by their advice because we have to see what
the result has been and the whole country
has seen it for itself.

About hon. Member, Mr. Satjoo Pandey,
p very venerable Member of this House,
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he said : “gTETy ghrArhr oferdn ol
argat +  wdw ST w7 X7 w1 Yoy
o

If it was so, T am afraid, we would not
be here and you would not be just isolated
in one pocket It i3 not our profession This
Government has belief in nrofession and
action simultaneouslv and these things are
not said, they are done . (Interruptions)
which oaly the future can retrirve. I do not
know how far it is within vour capacity to
show to the future that what you are saying
is correct

Shri Chittababu made same very impoi-
tant points He said - Never before has the
country witnessed  this, either 11 Mr.
Shastri’s time or before that. He said, this
was never done T can say this that never
before earlier - either in the time of Shri Lal
Bahadur Shastri, or before—had refugees of
one crore come here into our country, sharing
our food, sharing our rations, etc and T can
say that this question had never cropped up
in the time of Shri Lal Bahadur Shastri or
Panditii, and so it is for us now to face this
particular problem ; that problcm has to be
met, has to be faced here and now.

SHRT C CHITTIBABU : They had
tightened the border security and not allo-
wed the people like you.

SHRIMATI SUSHILA ROHATGT :
He asked whether this js going to bea
permanent or a temporary measure. I may
assure the House that this has come as a
temporary measure, depending upon the
future Bangla Desh solution. But I may
say, it is not our intention to keep it per-
manent. So far as the future is concerned,
we will, as and when necessary, come to
Parliament again. But I may say this now
that this is a temporary tax for the
Bangla Desh refugees

Then another criticism was made : Who
bothers about the poor ? May I remaind
the House that just a couple of days before
the Prime Minister left the country on her
foreign assignment,——when the country was
passing through great stress,~-a foundation
was laid for one of our biggest steel projects
in Salem ? Whom is 1t going to help ? 1t
is the poor people whom it is gomng to help,
who will _ benefit from its production and
who will get employment. Therefore, I do
not think thet such types of criticlame dev
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serve more attention and I think we should
not be worned about them. Then the ques-
tion of overdrafis of the States was raised,
The States know how to take care of them-
selves, We have also stressed that there 1s
financial stringency and the necessary finan-
cial discipline should be there.

Mr. Venkatasubbaiah made certain
valuable suggestions Among other things,
he made one point that the collection
charges 1nvolved may be more than the
collections, and so 1t does not come to very
much. All along | have been saying that
the collection charges will be only Rs. |
lakh and it 1s not much and so even that
point does not stand.

Finally, Sir, considering the mood of the
country, considering the strong morale of om
people, considering the moral mvolvement
of our nation on this wvital 1ssue, and also
congidering the fact that there 18 justice
for the disapproval of this measure, I would
only request the hon Members to support
this Bill,

MR. DEPUTY-SPEAKER  Sbr: Vaj-
payee—not here Al right 1 will now
put Shri Vajpayee’s statutory Resolution to
the vote of the House The question is :

“This House disapproves of the Rail-

way Passenger I'ares Oidinance, 1971

(Ordinance No. 17 of 1971) promul-

pated by the President on the 22nd

Qctober, 1971.”

The Resolutiom was neganved

MR. DEPUTY-SPEAKER * Now the
question is *
““That the Bill to provide for the levy
of a tax on railway fares, be taken into
consideration ™’

The motwn was adepted

MR. DEPUTY-SPEAKFR : We will
fiow take up the clauses.
Clanse 2 (Definitions)
MR. DEPUTY-SPEAKER : There is

an amendment to Clause 2 by Shri Indrajit
Gupta. But uader Art, 274 of the Constitu-
tion the President’s recommendation had to
tse obtained which he has not dong. There-
fore, it Is out of order and canuot be oconsi-
dired by the Howse, Thwe it o oty
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amendment. Therefore, I now put Clause 2
to the vote of the House The question 1s :
“That Clavse 2 stand part of the
Bilt
The motion was adopted.

Clanse 2 was added to the Bill.
Clause 3 (Levy of tax on passenger fares)

MR. DEPUTY-SPEAKER For the
same reason, Shr1 Bhogendra Jha's amend-
ment to Caluse 7 is out of order There 15
no other amendment. So, I will put Clause
3 to the vote of the House. The question
is °

**That Clause 3 stand part ol the

Bill ”

The motion was adopted

Clause 3 was added to the Rull

Clauses 4 1o 8 and the Schedule were added
to the Bill.

Clause 1 (Short ntle and cowmencement)

SHRI S N. MISRA (Kannauy) . I beg
to move :
Page 1,—
after— line 5, insert—
“(3) It shall remain in force nitially
for a period of one year but may be

extended for a period not beyond two
years™. (1)

MR. DEPUTY-SPEAKER - I shall not
put this amendment to vote.

Amendment No. | was put and negatived.

MR. DEPUTY-SPEAKER : The ques-
tion is
“That clause | stand part of the
BilL.”

The monion was adopted.
Clause 1 was added to the Bill.

The Emacting Formula and the Title
were added to the Bill,

SHRIMATI SUSHILA ROHATGI!
1 beg to move :
**That the Bill be passed”.
MR. DEPUTY-SPEAKER :
tion is :
*“That the Bill be passed”.
Tha Lok Sobha divided ;

The gues-
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Awdhesh Chandra Singh, Shri
Basappa, Shri K.

Besra, Shri S, C.

Bhatia, Shri Durgadas
Bheeshmadev, Shri M.
Bhuvarahan, Shri G.
Chakleshwar Singh, Shri
Chanda, Shrimati Jyotsna
Chandrakar, Shri Chandulal
Chandrika Prasad, Shri
Chhotey Lal, Shri
Choudhary, Shri B. E.
Das, Shri Anandi Charan
Das, Shri Dharnidhar
Daschowdhury, Shri B. K.,
Dhamankar, Shri

Dhusia, Shri Anant Prasad
Dixit, Shri G. C.

Doda, Shri Hiralal

Dube, Shri J. P.

Dumada, Shri .. K.
Ganesh, Shri K. R.
Gohain, Shri C. C,

Gopal, Shri K.

Goswami, Shri Dinesh Chander
Gowda, Shri Pampan
Hansda, Shri Subodh
Hanumanthaiya, Shri K.
Harl Kishore Singh, Shri
Jamulurrahman, Shri Md.
Jeyalakshmi, Shrimati V.
Kadam, Shri J. G.
Kidannappalli, Shri Ramachandran
Kader, Shri S. A.

Kapur, Shri Sat Pal

Kaul, Shrimati Sheila
Kavde, Shri B, R.

Kedar Nath Singh, Shri
Kinder Lal, Shri
Kotrashetti, Shri A. K.
Kureel, Shri B. N.
Lakshminarayanan, Shri M, R,
Majhi, Shri Gajadhar
Majhi, Shri Kumar
Mallikarjun, Shri

Bade, Shri R, V.

Bhaura, Shri B, S,

Chandra Shekhar Singh, Shri
Chaudhary, Shri Ishwar
Chittibabu, Shri C.

Chowhan, Shri Bharat Singh
George, Shri Varkey

Goswami, Shrimati Bibha Ghosh
Haldar, Shri Madhuryya

Ayes
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Manda!, Shri Jagdish Narain
Maurya, Shri B, P.

Mirdha, Shri Nathu Ram
Mishra, Shri G. S.

Mishra, Shri Jagannath
Modi, Shri Shrikishan
Mohapatra, Shri Shyam Sunder
Negi, Shri Pratap Singh
Oraon, Shri Tuna

Pandey, Shri Narsingh Narain
Pandey, Shri Sudhakar
Paokai Haokip, Shri

Partap Singh, Shri

Patel, Shri Prabhudas

Patil, Shri Krishnarao

Peje, Shri S. L.

Qureshi, Shri Mohd. Shafi

. Radhakrishnan, Shri S,

Noes

Rai, Shrimati Sahodrabai
Rajdeo Singh, Shri
Ramshekhar Prasad Singh, Shri
Rao, Shrimati B. Radhabai A.
Ray, Shri Siddhartha Shankar
Reddy, Shri K. Ramakrishna
Rohtagi, Shrimati Sushila
Roy, Shri Bishwanath

Sadhu Ram, Shri

Saini, Shri Mulki Raj
Sankata Prasad, Dr.

Savant, Shri Shankerrao
Sethi, Shri Arjun

Shambhu Nath, Shri
Shankaranand, Shri B.
Shenoy, Shri P. R.

Shivappa, Shri N.

Shivanath Singh, Shri

Shukla, Shri B. R.

Sohan Lal, Shri T.

Sonar, Dr. A. G.

Swamy, Shri Sidrameshwar
Tiwari, Shri R. G.
Unnikrishnan, Shri K., P.
Virbhadra Singh, Shri

Yadav, Shri Karan Singh
Yadav, Shri N. P,

Jha, Shri Bhogendra

Mehta, Shri P. M.
Mohammad Ismail, Shri
Mukerjos, Shri H, N,
Nayak, Shri Baksi

Nayar, Shrimati Shakuntala
Pandey, Shri Sarjoo
Pandeya, Dr. Laxmiparain
Parmer, Shri Bhaljibhai
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Pradhan, Shri Dhan Shah
Rao, Shri M. Satyanarayan
Saha, Shri Ajit Kumar
Saksena, Prof. S. L.
Sheastri, Shri Ramavatar
Singh, Shri D. N.
Sivasamy, Shri M, S,
Solanki, Shri Somchand

MR. DEPUTY-SPEAKER : The result*
of the division is :
Ayes : 89 ; Noes : 26.
The motion was adopted,

14.49 hrs.

STATUTORY RESOLUTION RE : TAX
ON POSTAL ARTICLES ORDINANCE
AND TAX OF POSTAL
ARTICLES BILL

¥ro mEHtATTTOT gy (WaElw)
AT Jareq AP, ¥ wwad  FIAr
§ f& ag awr asgafa gro 22 mEqay,
1971 %t senfyg Tr® Fegsl 9 FT
weqrRW, 1971 (1971 %1 wseady &o
18) %1 fazgaizy w3t &

yMAT  Sureme  wgeg, dar fF
TwRed ¥ WAy A Agey § amar &
Je B & gufen & fax g9 wia-
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W A 95w wia f5ar awn
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@ 1 W q fwg aw @
W-urd i gfa #1 § sdt aw@ & w=-
R N ol ¥ gfe o @ g
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IR F T0 qaEaT & guierT ¥ fogar
ff grq AT 9T wFAT §, FT WifgY |

Articles Ord, & Bill

¥ frge werel #Y o T,
g ariwEnT ¥ gAr Fu Ay fear
& ar & ¥ gurk T wreew fear g,
A FY AAGT A G F grt ¥ wO,
a1, @i, @ @9 gg faar, e}
WIY IEET AFYENT FHAT @ A1 TEIAN
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Ay D ifrgfrad@md 1 %
FAY FY qrg & 4E g, I F @7

fog 37 ¥ ¥ T AW W § YEFT W
frde s §
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e mar, g g fm wdver #
gwdl °Y | gATT 3§ G H WaANE A
¢ fr g queAr ¥ gAmEm & fag
sTaegs ATty gug A #, AfFT 59
fam wdftar =37 A7 qra W @R a7
g T A%, W 15 AT aw W@
axFk o faafedy & afefes o=
fexdl #r mEwms  gaw  afl &

FE | WU I @ AT AT GEAT

gfF ISAgmaTd g N IF A H
fory mfafaa s-fewdl &1 swew fear

STAT 97, 4% T & 4F, @ IN
g ¥ Y HEHT @l |

ARG JUTeqEd AR, G T §9
& g o ara S § BF 3 Ea areqlt

g @ a@ g1 eI ¢ ey §
gegrll A wqrft § AT AE F 9T |

"% A awFR & &f fawm agt &
weyTdlY A AT W@ Y, 10-15 9§ A1

& qrT G FHAr, w9 w9 Ay 20 o

7§ FY AFD F R W I wHArd
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*The following Members also- rocorded their oOtes ;

Aves + Shri 8. N. Misra.

INves : Sarvashri smsmmymaymvandrsmhmm
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